Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 22/08/2026

(2022) 10 DEL CK 0212
In the Delhi High Court

Case No : Civil Writ Petition No. 14852 Of 2022, Civil Miscellaneous Application
No. 45672-45673 Of 2022

Jai Narayan Prasad APPELLANT
Vs
Union Of India & Ors. RESPONDENT

Date of Decision : 20-10-2022

Acts Referred:

Citation : (2022) 10 DEL CK 0212

Hon'ble Judges : Suresh Kumar Kait, J;Saurabh Banerjee, ]

Bench : Division Bench

Advocate : Tapas Das, Nitinjya Chaudhry, Deepak Kumar, Ram Niwas

Final Decision : Disposed Of

Judgement

1. Vide the present writ petition, the petitioner seeks following relief(s):

“a) issue necessary direction to the Respondents not to post out the petitioner
prematurely and allowing the Petitioner to complete the two years tenure at
Project Dantak at Bhutan since the posting order issued by GREF Records vide
posting Order No.063/BCA/Out/Group -1/ JEM/FA5 dated 03.09.2022 is arbitrary
and perverse;

b) quash / set aside the posting Order No. 063/BCA/Out/Group-I/ JEM/ FA5
dated 03.09.2022;

c) issue any other or further orders or directions to Chief Engineer Project Dantak
at Bhutan not to move out the petitioner from present place of posting at Bhutan
till the final disposal of the instant case;

d) pass any other or further orders or directions in favour of the petitioner and
against the respondents as this Hon'ble Court may deem fit and proper.”

2. Learned counsel for the petitioner submits that for the aforesaid relief(s), the
petitioner has already made representation dated 27.09.2022, however, till date
the said representation has not been decided by the respondents.
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3. Learned counsel for respondents who is appearing on advance notice, submits
that the respondents shall consider the present petition as representation filed by
the petitioner and shall decide the same within three weeks.

4. In view of above, we hereby direct the respondents to treat the present
petition as representation filed by the petitioner, decide the same within three
weeks from today and communicate the decision thereof to the petitioner within
one week thereafter.

5. Needless to say, if the petitioner feels aggrieved by the decision taken on the
representation, the petitioner may challenge the same before the appropriate
forum.

6. Till the representation is decided by the respondents, the transfer order dated
03.09.2022 shall not be given effect to.

7. With the aforesaid directions, the present petition and pending applications
stand disposed of.
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